Bill No. 12 of 2015

THE WORKING JOURNALISTSAND OTHER NEWSPAPER EMPLOYEES
(CONDITIONS OF SERVICE) AND MISCELLANEOUS PROVISIONS (DELHI
AMENDMENT) BILL, 2015

A
BILL

Further to amend the Working Journalists and Other Newspaper Employees (Conditions of
Service) and Miscellaneous Provisions Act, 1955(45 of 1955) in it’s application to the National
Capital Territory of Delhi.

Be it enacted by the Legidative Assembly of the National Capita territory of Delhi in the Sixty-
sixth Year of the Republic of India asfollow:-

1. Short title, extent and Commencement: -

(1) This Act may be called ‘The Working Journalists and Other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions (Delhi Amendment) Act,
2015,

(2) Itshal extend to whole of the National Capital Territory of Delhi.
(3) It shall come into force from the date of its notification.

2. Amendment of section 17 of the Central Act No. 45 of 1955:- After sub-section(1) of the
section 17 of the Central Act No. 45 of 1955, sub-section(1A) isinserted;

“17(1A)- without prejudice to any other penalty to which the employer may be liable under this
Act, the authority may direct the payment of compensation not exceeding five times of the
amount of the wages due to the news paper employee”.

3. Amendment of section 18 of the Central Act No. 45 of 1955:-In sub-section (1) of the
section 18 of the Central Act No. 45 of 1955, the words “fine which may extend to two hundred
rupees.” shall be substituted by the words “imprisonment of either description which may extend
to six months, or fine which may extend to 5,000 rupees or with both; Provided that in the case
of non-payment of the due wages to an employee, the employer shall be punishable with
imprisonment of either description which may extend to six months, or fine which may extend
up to two hundred rupees per employee per day or with both ,till the offence is continued”,

4. In sub-section (1A) of the section 18 of the Central Act No. 45 of 1955, the words “punishable
with fine which may extend to five hundred rupee.” shall be substituted by the words
“punishable with imprisonment of either description for a term which may extend to one year,



and shall aso be liable to fine which may extend to 10,000 rupees; Provided that in the case of
non-payment of the due wages to an employee, the employer shall be punishable with
imprisonment of either description which may extend to one year, or fine which may extend up
to one thousand rupees per employee per day or with both till the offence is continued.



Working Journalist and Other News Paper Employee (Condition of Service) and misc.

Provisions Amendment Bill 2015

Statement of objects and reasons.

The working journalists and other newspaper employees raised several issues
regarding payment of salaries and also lack of proper provisions to enforce reasonable
wages/salary to working journalists and other newspaper employees. The Central
Government constituted several boards to address the issues raised by the working
journalists and other newspaper employees and last board in the line was Majithia
Wage Board which was constituted under the chairmanship of Justice G.R. Majithia.
The Wage Board has given various recommendations in respect of wages/allowances
payable to the newspaper employees. During the implementation of the Majithia wage

board recommendation two major short comings detected in the present Act. These are:

a. There is no provision for adequate compensation to the employees who have
preferred their claims under sec 17 of the act.

b. There is very meagre penal provisions in the Act as provided in section 18 (1)
and Section 18 (1A) of the Act which could not mount effective deterrence for the
violators of the Act.

The proposed amendment in the Act basically deal with these two issues and
proposed to provide compensation upto 5 times of the amount of wages due to the
employee in case a claim is filed under section 17 (1) of the Act.

Further, it provide more stringent penal provision under section 18 (1) and 18
(2A) which include punishment of imprisonment as well as provisions of enhanced fine
which will provide a effective deterrence for the violators of the Act.

By providing these provisions the government will intend to provide relief to the
working journalists and other newspaper employees by ensuring payment of their
legitimate wages including adequate compensation.
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